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I'T THE CENTFEAL ADMINISTRATIVE TRIBUNAL, JAIFPUER EENCH,

JAIPUR,

0.A, No, 59/94 Date of decision: 7.12,.94
SMT., SUGANDH RACHIIA : Applicant.’

VERSUS
UNIDHN 2F IMDIA & ORS : Respondents,

None present on behalf of any of the parties,
CORAM:
Hon'ble Mr., Justice D,L, liehta, Vice~Chairman

FER HOMN'PLE MP, JUSTICE h,L. MIHTA, VICE-CHAIRPMAN:

2rplicant's huehand, éhri E.D. Supta, was hclding
the post of Séuior'Technician. He expired. An application
was moved by'£hé apﬁlicaﬁt for giving the compacsion:zte
aprointment, Recommendaﬁion wae made by the sdministrative
Officer that the present applicant, wife of the deceased,
gshould be given aprointment on the post of Clark Grade-IT
(Group 'C) lving vacant at ths stgtion. The resronients
have already given an apﬁointment oh thz post of Zlerk 53-IT,
2. Applicant's_submisSion iz that she chonld ke given
appointment in the grade of B, 1400-2600 on the post of

N
Production Agzistant. Ordinarily, the odmpassionate -

arpointment cannot bhe given, However, in a very reasonakle

case, at the most, thiz can ke given in Group 'C' and
\

Group 'D'. The applicant has already been given appointient
in Group 'C', Tlerk 5i~II. She cannot claim any better

3. In the result, her application is rejected, with

LA

('D.L,.. MEHTA )
Vice-~Chairman

no order as to costs.



